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आदेश/ O R D E R 

 

PER S. JAYARAMAN, ACCOUNTANT MEMBER: 

 

  The Revenue  filed this appeal against the order of Commissioner 

of Income Tax (Appeals)-1, Madurai in ITA No.099/2016-17 dated 09.01.2017 

for the assessment year 2013-14. 
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2. M/s. Fenner Conveyor Belting (P) Ltd., the assessee, is engaged in the 

business of manufacture and sale of conveyor belts used in automobile 

industries.  While making the assessment for assessment year 2013-14, the 

AO found that the assessee claimed payments towards management and 

services charges to M/s. J.H. Fenner Company Ltd., UK.  The AO treated the 

nature of the payment as capital in nature, allowed an appropriate 

depreciation and disallowed the balance.  Aggrieved, the assessee filed an 

appeal before the CIT(A).  The CIT(A) relying on the elaborate reasons 

mentioned by him in the assessee’s own case for assessment year 2008-09 in 

his order in ITA No. 043/2015-16 dated 16.12.2015 directed the AO to treat 

the impugned expenditure as revenue expenditure and delete the addition 

made by the AO.  Aggrieved, the Revenue filed this appeal.    

 

3. We heard the rival submissions.  The AR brought to our notice that this 

tribunal in the assessee’s case for assessment year 2007-08 and 2008-09 in 

ITA No. 578 & 579/Mds/2016 dated 27.04.2017 considered this issue and 

upheld the order passed the CIT(A) in favour of assessee.  The DR submitted 

that the above tribunal’s orders have attained finality also.  In the facts and 

circumstances, considering that there is no change in the factual matrix and 

law, following the above orders the Revenue’s appeal is dismissed. 
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4. In the result, the Revenue’s appeal is dismissed.  

            

Order pronounced on Monday, the 05th day of March, 2018 at Chennai. 
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